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ORDER
CP No.823/ 1&BP/NCLT/MB/MAH/2017

On the withdrawal Memo filed by the Petitioner seeking liberty to proceed
against the Corporate Debtor before the right forum of Law, for this Withdrawal
Memo has not been annexed with the payment of Demand Draft by the Petitioner
side, the Court Officer is hereby directed to file this Withdrawal Memo in the
Reception.

Accordingly, the Com pany Petition is hereby dismissed as withdrawn giving

liberty to the Petitioner, suspending the time lapsed in this proceeding u/s.14 of the

Limitation Act, to proceed before ; appropriate court of law, |
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Member (Technical)

Member (Judicial)
Encl : Withdrawal Memo.




